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CENTRAL ADMINISTRATIVE TRIBUNAL

principal bench

O.A. No. 998 of 1998

New Delhi, dated the 15th May, 1398

HON'BLE MR. S.R.
hon'ble dr. a. vedavalli , member (J.)

■) Mrs. Nee I am Narang,
W/o Shri Sudhir Narang,
10. Defence Enclave,
DeIh i .

2  Sh. Kukesh Kumar Ahuja

3 _ Sh. San jay Arora

4  Sh. Prem Chandra

5, Shri B i r j Pa I

0  Shr i Major KohI i

7  Shri Parvendra Pal Singh
Q  Shri N.K. Tripathi

9  Shri Devendra Rana

10 Shri Tofiq Ahmed.

11 Shr i Vak i I Ahmed

12. Shri Dinesh Tiwari

13. Ms. K i ran BaI a

14. Shri R.K. Verma

15. Shri Ajay Mayar

/  16 Shri Md. Javed Ansari '

17. ' Shri R.K. Bhati

18. Shri Brindaban

19. Shri Charan Dass

20. Shri Nem Singh

21 . Shri Ateeq Ahmed

22. Shri As I am Khan

23. Mrs. Jyotsna Mishra

24. Shr i KaI im Ahmed

25. Shri Mohd. Fareed

Al l ,the above are Asst. Publ ic Prosecutors
Di irectorate of Prosecution, Delhi .
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.2®- '^•render Singh
Shr, Suresh Chand

^-voca.e: s... H.r.>rs,n,, '
""nse, s,,f

Versus
1 . Govt^ of nct of Delhi

5; Sham Nath Marg
through Chief-Sec;etary.
Shri R.k. Jain.
DDO,

Directorate of Pr-^Sovt Of Of DeThT"""'
DeIh i . -

•  - - • respondents

2RDER_£0ra_n
SXJdOli;BL^_j^ S R AO,

1 RMan rA)

'Appl icants prav f • "

recommendat ions Of 5th Pa, cTy Commission
' \

have heard ann i i ■
cu - PPPl l icants'Shr, Harvir Singh. OLinsel

f. " ^'"3" at th
appt t ioanta' rep.esahtat

aubsepuen, fa ' '1 . 97 app
^ ant reminders tiays not K

feapondents as vet , b/

'hat »d|„ f,,' ■ " ""--.ton de avers
recommendations of 5tp Pay r

—Pect Of ppb,,^ ■ , as ion

implemented ttie saoutors t,ave been'  ̂ re same have not k

>'St in respect ef ~ 'mplemented as
'cants vvho ^

'-""''l ie Prosecotors. '

dispose of thi
.direction to r ^ Q,A. with aespondents to dispose of
representation' pa.ed . -PPi ioants',  oated 4 ^

^  subsequent
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reminders by detaMed, speak i ng and reasoned
orders in aooordance with law within three months
from the date pf receipt of a copy of this order.

In the event any grievance ati 1 1 survives itwi i l
be open to appl icants to agitate the same through
appropriate oridinal proceedings in accordance
Wi th law if so advised. No cbsts.

fe)

(Dr. A. VedavaI I i)
Member (J0

/GK/

C S . R . ''Ad Voe )
Vice Chairman (A)
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